| PUBLIC ANNOUNCEMENT
| [Under Reguiatmn fofthe Insalvency and Bankruptcy Board of India {lnsa!ency Resolutian Pracess for Corparate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF KHATI SOLUTIONS PRIVATE LIMITED

RELEVANT PARTICULARS 1
1{Name of Corporate Debtor Khati Solutions Private Limited
2iDate of incorporation of Corporate Deblor 18" January 2017
_lAuthority under which Corporate Debtor is| . . . 1
L incorporated / registered Registrar of Companies-Delhi
{ Corporate identity No./ Limited Liability dentification U74999D12017PTC310765 ]

No. of Corporate Debtor

Address of the Registered office and Principal office|B-286-A G/F, Hari Nagar, New Delhi-110 064
(if any) of Corporate Debtor

EHN———

Estimated date of closure of insolvency resolution

]

19" May 2024

Name and registration number of the insolvency|Sandeep Gupta 3
professional acting as interim resolution professional |IBBI/IPA-001/1P-P-01873/2013-20/12835

Address and e-mail of the interim reselution

professional, as registered with the Board Enclave, Rob Saral. [ofbi-HO 062

E-mail : sandeepguptal969@gmail.com

09" November 2023
insolvency commencement date in respect of theiDate of Receipt of order - 21¥ Hawmber H
Corporate Debtor 2023 (IRP became aware of the said order on
21 November 2023)

process : i

[ . : . |address : A-71, Ground Floor, Freedom Fighters !

Address : C-10, LGF Lajpat MNagar-iil,
New Delhi-110 024. ;
E-mail : khatisolutions.cirp@gmail.com

5 December 2023

Add. & e-mail to be used for correspondence with

" the interim resolution professional

sk
Py

| ast date for submission of claims

|

F Classes of creditors, if any, under clause (b) of sub-
12|section (6A) of section 21, ascertained by the Interim

Resolution Professional

Names of Insolvency Professionals identified to act

13las Authorised Representative of creditors in a classiNot Applicable ;

{Not Applicable
As per information available with IRP

{14 days From the date of Receipt of Order) i

§| {(Three names for each class} i
(a) Relevant Forms and {a) The Relevant Forms are available on thel|
14i(b) Details of Authorized Representatives are; Weblink: hitps:/ /ibbi.govin/en/home/downloads
available at: {b) Not Applicable

Notice Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of corporate insolvency resolution process of Khati Solutiens Private Limited on 9" November 2023
(Order received on 21* November 2023).

The creditors of Khati Solutions Private Limited, are hereby called upon to submit their claims with
proof on or before 5% December 2023 to the interim resolution professional at the address mentioned
against Entry Neo. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditorsa
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging fo a class, as listed against the Entry Ne. 12, shall indicate its cadice of

act as authorized representative of the class [specify class] in Form CA - Not Applicable
Submission of false or misieading proofs of ciaim shall attract penaities, -

sd/-
Sandeep Gupta |

authorized representative from among the three insolvency professionals listed against Entry No.13 to

Interim Resclution Professional |
Bate : 23" Hovember 2623 . iBBl Reg. No.: IBBI/IPA-0GI/IP-P-01873/2019-20/12888
Place : Hew Delhi AFA Valid upto: 09.01.2024.




